CENTRAL ADMINISTRATIVE TRIBUNAL
FRINCIPAL BEHCH. MEW DELHI

v

DA HO. 22567200
This the 2nd day of September, 200%
HGN’BLE oM. KULDIP'SINGH, MEMBER (J)
Lavak Ram Shairma
House No. F-6,
Nag Mandir Road
Shastri Nagar

Delhi. N
{By Advocate: Sh. M.K.Bhardwai)

1. Lt. Governor
NCT of Delhi
Maw Delhi.
2 Commiasionar of Police
Folice Headguarters
T.P.Estate
Hew Dealhi.
a. The Secretary
Govt. of India
Ministry of MHome atfairs,
¢ MNew Delhi.
ORDER._(ORAL. Y
applicant has  filed this 0A seeking +vetiral bensfits
including gratuity etc. Applicant further states that his
retiral benefits were withheld since an anguiry was pending
against him but the same has now been finalised and has besn
dropped.  ¥Yidses Annexura &-5% the department has itselt observed
that the entire departmental proceedings have been wvitiated.
Decision was ‘taken to conduct.a fresh enquiry but so far no

anguinry has been conducted.

. It was also pointad out that another parscin, wWho was also
invalved in that enguiry alongwith the applicant. had filed an
Gd which was allowad and épplicant therein, 1.e. &31 Rejender
Singh was given the benefit and was exonesrated by the Tribunal
ot bthe ground that there was no oftence against him. He waa

alsoc given conseguential benetfits. 8o in the letter dated



1

22.9.98 it was observed that out of the four, only the present

gpplicant has been lett to face tresh enguiry but no tTinal

of oo o

decision  has been taken by the department to conduct a tiraesh

B

Ul ry .

. In wiew of these circumstances. the 08 can be disposed of

with a direction to the respondents to take a tinal decisian
whether any enqguiry is to be conducted against the applicant
or not. If they arrive at the decision that no engulry is tao

se conducted, then the retiral benefits be released ags par tha

P

rules within 3 months firom the date of receipt of a copy of

this order. 0f is di
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